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CBhTRAL AD lIiISTR11TIVE TRII3URAL: BAGALORB BECii 

CONTE1IPT PETITION (CIVIL) NUMBER 25 OF 1993 

DATLDTAJIS TilE 1ST DAY OF DECEiii3E ,1993 

ir.Justice P.K.Shyarnsundar, 	..Vice-Chairrjian. 

And 

Air. V Raakrisnrian, 	 ilember(A). 

S/o C.k.Velayudnain, 
A0ed about 5

5 
years, 

workinb as Station Superintendent, 
byappnuiia11i Railway Station, 
San5ulore-560 038. i?etitioner. 

By Advocate Sari i.h.Achar) 

V . 
a.C.Senbuptha, 
iajor, Division Railway iianaer, 
iar1Ua1ore Bivision, 
Soutnerri kailway, 
3an6aiore-560 023. 

Raauiar Snuala, aajor, 
Unneral Aiana5er, Soutnern Rnii.ay, 
Fark Town, iiaciras-600 003. 
The Union of lndia, 
represented by its Secretary 
Shri A..Shu1da, Railway tionru, 
i'ew Delhi-hO 001. 	 .. Respondents. 
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ilr.Justice_k'.R.Shyausundar,Vice-iarj: 

El 
fls petition wnica seeks action for not couplyin6  with 

the direction of, the Tribunal is now rendered infructuous in 

laflt of the recent order of the Suprne Court stayin5 the 
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I 	 991 foh10 en aerein in pain the i 1puneu oruer. 	Unucr 

/ he,'ccircuiastances it beco:ues clear riaht now this conterpt Peti-

ias oeco;iie abortive and tnerefore, disposed off with liberty 
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	to tile applicant to revive tne sae in case the order of interi; 

stay is vacated nv tile Sunre;ie Loirt 

SE 

AL 	
Sal- 

ViCE-CiiAlldiAi. 


